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IShri S. K. Tapuriah) 
should rai,e this ,ubject in the House, 50 
that we know Guvernment'S stand and 
what exactly the position is in this muuer. 

SHRI S. M. BANERJEE: The Alec 
huilding in New Delhi is an evacuee pro-
perty, and ~ome' evacllee~ have occupied it. 

MR. DEPUTY-SPEAKER: When the 
Chair is -upposcd to take a decision, it 
musl be a, rea,onable as possible in arriv-
ing til a decision. IJut onCe a decision is 
taken, the Chair is nOI expected to enter 
into un argumenl over it in the House. 

SHR) S. K. TAPURIAH: We are not 
entering into any argument. The Chair 
bus refused to admit the calIing-attention-
notice. You may tell us what method we 
should follow by which We can raise it in 
the House. 

MR. DEPUTY·SPEAKER: The hon. 
Member m"y mcet the Spe"ker in his 
Chamber and thrash thi, mailer out. 

SHRI JYOTJRMOY BASU (Diamond 
Harbour): Very recently, serious excesses 
hav" been com milled by the army person-
nel on the Na~us. We had given a "alling-
attention-notice on this but it has been 
turned down. Would you be so kind a, 
to direct the Dcrence Minister to mtoke a 
!ltatemcnt on this bec,lUs~ il is a subje,·t 
of very great importance. 

MR. DEPUTY-SPEAKER: If the deci-
sion has been taken by Ibe Speaker, Ihen 
the hon. Member may kindly meet the 
Hon. Speaker in this Chamber and thrash 
it out and convince him. 

SURI JYOllRMOY BASU: It is a 
very serious mailer. 

~m'f':'f l'fiT':'J;f, :.ril: <f!2' ~"'TTl>: 
"«if"f * I 'i,"f1J t:J;~ ll"1'frl: ~:IT 
if ~!f "l':r. ~ f'if;;l"1T '.f"frit, ~ 
'fi2'f 3fT'1fu;;r;:r;r. ~ I :HI" '1"- Cf.f1o>:f 
3fRT ~it I 

SHRI S. M. BANERJEE: The 
huilding al Jantar Manl.r Road in 
Delhi is all evacuee property. They 
rorcihly occupied it. Why should 
occupy the evacuee property? 

AICC 
New 
have 
they 

~HRI HEM BARUA: Abollt the exces-
ses "ommill~d on the N agas ..... . 

MR. DEPUTY·SPE \KER: I am Dot 
cnlcrtainin"! that suhject here now. The 
hun. Member m·.y kindly meet the Hnn. 
Spcuker in his chamber and Ihn.,h il out. 

SHIH M. I.. SONDHI: Kindly give me 
half .a minule. fOllr labourcr~. wer,' co-
,ered wi'h (h-hris right here in New Delhi 
when Ihey \vcn: workin!! under one of the 
departmental organisations of Governmenl. 
Ha" one tu die in an air-crash hdnn: a 
l'onuulcncc l1Ie~~agc is ""enl? On humani-
tarian grounds. We should condol. their 
dealb. Ri~ht here in our c"pit,,1 city. four 
lahourer. wefe huried under the dehri>. 
The sentiments of the whol~ HOllse, , am 
SlIre, will be with tho.e unfortunate people. 

MR. DEPUTY·SPEAKER: 
disl'utinl! it. 

am nol 14.40 Urs. 

SHRI JYOT;RMOY B \SU : Helpless 
unarmed villa~e folk have been tortured 
hy the Army personnel. You may direcl 
the Defence M inistcr to make a statemeDt 
on this. 

SHRI SHEO NARAIN (Basti): It i, a 
queslion of the country's interest. A 
forei~ country ha, interfered. I am nol 
interested in that no",. but J only want 
that Government .hould come forward 
with ~. statement. beoDu'e we wan I to know 
what the staml of Govcrnment is aboul 
thcse RIIS,ian peoplc opening their cullural 
,'entr,' al Trivondrum. 

PAPERS LAID ON THE TABLE 

ANNUAL Rl:POM.l" 0 .. · INDIAN OIL CORPOR..o\· 
TION AND RISII;W BY tiOVERNM£NT 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM & CHEMI-
CAl.S ANI) MINES AND METALS 
(SHRI D. R. CHA V AN): Sir. I heg 
to lay on the Table n copy each 
or Ihe following r.per, under ,uh·'cetioD 
( I) or section 619 \ "r thc Companies Act, 
1956 :-

( I) Review by thc Governmenl on 
Ihe working of Indian Oil Cor-
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por.ti"" Limited. Bombay for 14.41 tII"S. 
the ye"r 1968·69. 

(~) ,\nnu,,1 R~port of the Indk.n Oil 
C"rporation Limited. Bombay 
for the year 1968-69, along with 
the Audited Accounts anI! the 
comments of the Comptroller aDd 
Auditor General thereon. [Placeci 
in /.ihrtlry. See No. LT-23S9/69]. 

..... "NtJAL RI,PURT OF NATIONAL COAL DEVE-
l.ClI'MENT ('ORPOR.\TtON AND REvmW BY 

GOVERNMENT 

SBRI D. R. CIi" VAN: Sir, on bebalf 
,·f Shri Jaganatha Rao. I beg to lay on 
I h., T"ble a copy of the following ",pen 
(Hindi and English versions) under lub-
""ction (I) of .cction 619A of the Com-
r'dnies Act. 1956:-

11 I Review b)' the Government on 
the working of the National Coal 
Development Corporation Limit-
ed. Ranchi. for the year 1968-69. 

(~I Annual Report of the National 
Coal Develol'ment Corporation 
Limited. Ranchi for the year 
1968·69 along with the Audited 
Accollnts an" the comments of 
Ihe Comptroller and Auditor 
General thereon. [Placed in l.ih-
""y. Sc'" No. LT-2360/69J. 

('l;S'f()MS ANO CLNTRAL EXCISE Dt1TIII5 
E'PORT DRAw8.\cK (GLNEaAL) FOaTY-PIIST 

A'ItNDM[NT RULES 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI): I bee to lay on the Table 
• copy of the Customs and Cea· 
tral Excise Duties Export Drawback 
I General ) Forty·lint Amendment Kula. 
196'1. I Hindi and English venions) pul-· 
li,he" in Notification No. G.S.R. 2697 in 
(id7.CltC of In .. i. dated the 29th November. 
J 'If,lJ. under section t S9 of the CUstomr. 
A~'. 196~ .nd .. clion 38 of Ibe Cenlral 
F.xcisc\ and Salt Ac:1. 1944. (PlMed ;" 
I,ibrar,'·. Srr No. LT-2361/69J. 

MESSAGES FROM RAJY A SABHA 

SECRETARY: Sir. I have to report 
the following mcss_Ges received from the 
Secretary of R.jya Sabha:-

(i) 'In accordance with the provisoD9 
of rule I I S of the Rules of Pro-
ce"ure and Conduct of Business 
in the Rajya Sabha, I am dil'tlCled' 
to inl'Ol'm tbe Lok Sahha that 
the Rajya Sabba. 81 its siUiq 
held on the 8tb December, 1969, 
agreed to tbe followin~ amend-
ments made by Ihe Lok Sabha 
•• 1 its silling held on the lsi 
December. 1969, in the Oath. 
Rill. 1968:-

H/lacting Formula 

I. That at page I. Jine 1._ 
IUr "Nineteenth" .<ub."it"'c· "Twen-
tieth" 

Clausr 
~. That ot p.ce I, line 3,-

IUr "1968" Sub."i1l11r "1969",' 

(jj) 'J kIJ1 directed 10 inform the Lot. 
Scobha Ihat the R_jya Sabha. at its 
,illing held on the 8th December, 
J969, h., passed the enclosed 
motion referring the Medical 
Tt'rmination of Pregn.,acy Bill" 
1969. to a Joint Committee of 
the H_. aDd to request 
that tbe concurrence of 
the Lok Sabha in the •• Id motioa 
and the name. of the MelD"" 
of the Lol Sabha to be appomt-
L'cI to tbe ..aid Jomt Committee 
may be contmunico·ted to tbia 
HOII .... 

MartoN 
"That Ihe Bill to provide for Ibo 
terminal.on of ..,nain pregnancielo by 
registered medical practitiOllen and for 
matten connected thunrith or iDciden-
,,,I thereto be referred to a Joint Coon-
millce oC the Hou~, con.iltm, of 33 
members; I I memben from this Houe, 
namely:-

I. Dr. (Mn..J ~anRI.devi\TaJw .... 
~. Sbri Nz~ayan Palla 


